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MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
- (Wireless Planning and Co-ordination)
NOTIFICATION ”
New Delhl the 1st Apnl 2010

G.S
1885), the Centra) Lyovemment hereby make., the following rules further to amend the Indlan Wu eless Telegraphs (Amatem

Service) Rules, 1978, namely :—
.~ (1)~ These rules may be called the Indian Wireless Telegraphs (Amateur Ser\_{ic'é) Amendmcnt Rules, 2009.
(2) They shall come into force on the date of their pub]i‘cation in the Official Gazette. :
2. Inthe Indian Wireless Telegraphs (Amateur Ser!vice) Ru]es, 1978 (hereinafter referred to as the said rules), in
rule 8,—
(a) for sub-rule (1), the following sub-rule shal] be substituted, namely :-—
“The examinations for the grant ofhcence as per syllabus shall be held at a place and on a date as may be
notified by the Central Government from time to time.”;
(b) the Note occurring at the end shall be omitted.
3. Inrule I3 of the said rules, for the words “as are set out in Annexure-V of these rules”, the words “as author17ed
by the Central Government” shall be substituted.
4. “Appendix-1", “Appendix-I1" and “Annexure-V” annexed to the said rules shall be omitted.
[F.No.L-14011/255/2004-AMT]
V. J. CHRISTOPHER, Dy. Wireless Adviser

Foot Note:—The Principal rules were published in the Gazette of India, Part 11, Section 3, Sub-section (i) vide No.
G.S.R. 1499/78, dated the 25th October, 1978 and the last amendment was made vide No. .S.R. 385(E), dated

the 9th June 2005.
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